
FIR No.  376/2020. 

PS Bhalswa Dairy.  

State vs Unknown. 

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

This is an application for release of vehicle bearing registration No. UP 13BT 6677 

on superdari moved on behalf of registered owner Jitender Singh. 

   

Present: Ld. APP for the State.    

   

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question be released to its 

applicant/Registered owner. 

   In these circumstances the aforesaid vehicle bearing registration No. UP 13BT 6677 

is released to the applicant/registered owner in compliance of judgment of Hon'ble Delhi High Court 

in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               24.06.2020               



FIR No. 8270/2020.  

PS Narela.  

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

This is an application for release of vehicle bearing registration No. DL 11SS 4791 

on superdari moved on behalf of registered owner Manohar Kumar. 

   

Present: Ld. APP for the State.    

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question be released to its 

applicant/Registered owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 11SS 4791 is 

released to the applicant/registered owner in compliance of judgment of Hon'ble Delhi High Court in 

Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               24.06.2020 

  



E FIR No. 000110/2020 

PS Narela.  

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

  This is an application for release of case property (mobile phone) on superdari 

moved on behalf of owner/applicant Sunny. 

 

Present: Ld. APP for the State. 

    Report filed by the IO perused. 

  As per the report by the IO that case property i.e. mobile phone Make Vivo Y12 is no 

more required for investigation purpose. The said case property belongs to applicant. IO has no 

objection if the same be released to its owner/applicant. 

  Ld. APP for State has also no objection.   

  In the facts and circumstances of the case, above-said case property is ordered to be 

released to the applicant/owner after proper verification to the satisfaction of the SHO/IO. However, 

the applicant/rightful owner is directed to furnish an indemnity bond in the sum of Rs. 5,000/- 

(Rupees Five Thousand Only) to the satisfaction of the SHO/ IO concerned. 

  IO/SHO is further directed to make proper panchanama of above said case properties 

and take photographs, negatives  before the releasing of the same. 

  The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant. 

  Application is disposed of accordingly. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               24.06.2020               

  



FIR No.  477/19. 

PS Narela. 

U/s 387/34 IPC. 

State Vs Dinesh. 

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

     

Present: Ld. APP for the State. 

   Ld. Counsel for the applicant/ accused. 

  

    This is the second bail application moved on behalf of the accused. 

 Accused is stated to be already on interim bail. 

 Accordingly, let reply be called from IO/ SHO concerned for 25.06.2020. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               24.06.2020               

  



FIR No.  139/2020. 

PS Bh. Dairy. 

State Vs Jeetu Chauhan. 

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

     

Present: Ld. APP for the State. 

   Accused is stated to be in JC. 

  

 Put up for consideration on 08.07.2020.  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               24.06.2020             

  



FIR No. 75/2020. 

PS Bh. Dairy. 

State Vs Rubeena & Ors. 

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

     

Present: Ld. APP for the State. 

   Accused Vineeta is stated to be on court bail. 

Remaining three accused are stated to be in JC. 

  

 Put up for consideration on 08.07.2020.  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               24.06.2020               

   

  



FIR No.  043483/19. 

PS KNK Marg. 

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

     

Present: Ld. APP for the State. 

 

   This is an untrace report. 

   Reply not received. 

   Let the present file with sent to concerned court for 04.07.2020.  

 

   (Divya Malhotra)                           

          MM-01/North/Rohini Courts 

               24.06.2020               

 



FIR No.  400/2020. 

PS Adarsh Nagar.  

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

  This is an application for release of mobile phone on superdari. 

   

Present: Ld. APP for the State. 

    

Ld. PO is stated to be on CCL. 

   Let reply be called from IO/ SHO concerned for 25.06.2020. 

 

   

   (Divya Malhotra)                           

          Link MM/North/Rohini Courts 

               24.06.2020               

  



FIR No.  480/2020. 

PS Adarsh Nagar.  

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

  This is an application for release of vehicle on superdari. 

   

Present: Ld. APP for the State. 

    

Ld. PO is stated to be on CCL. 

   Let reply be called from IO/ SHO concerned for 25.06.2020. 

 

   

   (Divya Malhotra)                           

          Link MM/North/Rohini Courts 

               24.06.2020               

  



FIR No.  115/2020. 

PS Aaarsh Nagar. 

State VS Amit Kumar Singh. 

 

Proceedings conducted through video conferencing from the residence of the undersigned. 

 

24.06.2020   

This is an application for release of vehicle bearing registration No. HR 55AB 

1861 on superdari moved on behalf of registered owner. 

   

Present: Ld. APP for the State.  

   

  Ld. PO is stated to be on CCL.  

  Proceedings conducted through video conferencing from the residence of the 

undersigned. 

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question be released to its 

applicant/Registered owner. 

   In these circumstances the aforesaid vehicle bearing registration No. HR 55AB 1861 

is released to the applicant/registered owner in compliance of judgment of Hon'ble Delhi High Court 

in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.   

   

   (Divya Malhotra)                           

           Link MM/North/Rohini Courts 

               24.06.2020   


